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IN  THe CENTBHL ADMIVISTHATIVE TRIBUNAL

HYJERABAD SeNCH @ AT HYJCR Ym0

c.i.No, 16/96 o _ . Ot, of irder: 4=1-96
Setween 1-
G.Md.Mazharuddin,

.. Applicant
Ua.' ) ‘

1. Union of India raprssented by

its Secretary,
Ministry of Hema Affairas,
Nerth Block, New Delhi.

2. The Union Public Service Commission,
represanted by 'its Secretary, New Oslhi,

3, The State Government of Andhra Pradesh,

reprasented by its Chief Secretary,
-.Sacretariat, Hyderabad, Andhra Pradesh.

.o Respondehts

Counsel for ths Applicsnt 't Shri.K.Prabhakar Reddy
Counsel far the Saspondent 2 Shri-N.R.Devaraj,.Sr.CGSC

) _ for RR'1 & 2. .
TILE _ Shri IURK Murthy, Spl.Counsel
— _ Por AP state for R=3.
THE HOR'@LE JoSTICS SHRI V.HECLAGRI AL : VICE-CHRAIRMAN
THE Hod'GLE SHRI RLRANGARAIAN : MEMZIR (&)
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0A 16/96, Dt, of Order:4-1-36,
1
(Order passed by Hon'ble Justice Shri V. Nasladr1 Rao,
U;ce-Chazrman).

The nams of the applicant was included in the
Select List of 1984 for promotion to IPS from the A.P.Stats

police Officersa; but for want of vacancy he could not be

‘appointgd to IPS on the basis of the inclusion in the selsct
list of 1984. Then his name wag again canaidarédiand in-
cluded in the select list for 1985. On the bas;s of his
pansal pas;tion in 1955 gelact list, hs was appn;nted te the
iIPS en 22-8-1986. éy taking into censideratian!his conti-
nuous efficiation in thaosanior scale post of I?S?before the

date of his appointmant to the IPS, ne was assigned 1980 as

the year of allotment,

2. Shri R.Sitarama Rae was prometed and appointed to
IPS on 5=8~86 on th? basis ef his empanelmant ig 1584 list.
But while the applicant was at 51.No.8, Shri R.éitgrama Rao
was at S5l.Ne.9 of the said ;iat. He was shown Js ;aninr to
the applicant by taking inte consideration his dht%as an

appéintmant to the IPS even though the applicant!uas senior

toe Shri R.Sitarama Rae as psr 1984 select list. .
: !

3. By taking into consideration tha dates:ef continuous
officiation, which according to the respondants had to be taken
inte consideration fer assigning thes year of allﬁtmant on the

basis of Rula 4(4) of IPS (Regulation of saniariﬁy) Rules,

a8e 3.
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1954, (for short-1954 Rules), Sri KSR Nurthy;and Sri

DGK Raju, whose names were in the select List frem 1984

ta 1986 and uho‘uera'appaintad to IPS on the basis of their
inclusion in 1986 select list were assigned 1980 as the

year of allotment and thay uwere shoun as seniors te the
applicant herein as per impugned proceedings dated 20411.,85,
eventheugh the date of appointment of the aﬁ%licant herein
to 1PS was earlier to the dates of appeintment of KSN Murthy

an 30-10-87 and Sri DGK Raju on 9-12-87 ragpectivaly.

4, Further it is stated that an the basis of ths
ganiority in the senior scals of IPS, Sri R;Saptharama Rao

was promoted té the post of KIG even sarlier ta the date

on which the applicant was pramotad’a; DIG of balice.

Being aggrieved, the applicant filed thie D.A.Ipraying for

a dirsction to the respondents to place him:abpua Sri

R.Seetharama Ras and Sri OSN Raju, amangst 1980 allottees.

]
S5e Heard Shri N.R.Devaraj, learned standing
i
ceunsal for respondents 1 and 2 and Shri IVRK Murthy,

laarned spscial ceunsel for Respondent No.3.

6e Uhen similar question had ari;en for con-
sideration in dA 1354/94, w8 held after con;idering the
scibs of Rule 3(3)(b) read with Rula 4(4) of 1954 rulas
and Rule 3 of the All INdia Service (canditians of Service

Residuary Matters) Rules, 1960 and tha judgemsnts of the
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- | 1. The Secretary, Union of India, i
. “- E - Ministry of Home Affairs, Norxth Block, - _

J,' 4 New Delhi. “

'F ‘7, ‘The Secretary, ‘Uni'on Public-Service Commission,
]

"7 13, Thé cnifes ‘secretary, State Govt.of A.Ps - ' '
‘L ' Secretariat. Hyderabad AP, : |

4. One ccpy to ‘Mr $K,Prabhakar Reddy, Advocate, c.‘\T Hyd.
|| q 1
‘ ". 5. One copy ito MrN.R .Devraj, Sr.CGSC.CAT.Hyd. F
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' stage itself. Ne order as te cmsts.ﬁ/

Apex Court in 1994 (1) SLR 524 (Krishna Rap and others Vs.

- 4 =

Union af-India) aﬁﬁ 1995(2) SCALE 436 (R.E.S.Chadjan Vg,
Union of India), that if & junior as par?thg selgct list
was given the searlier year qf allotmeﬁt ﬁn thse bgsis of the
.continuous aff;oiatiaé énd if the sanier?s:yaar qf allotment

happens te bes later year, than-tha ssniof also has to be

given not only the same ysar of elletment-which was assigned

te junior in the panel, but alse that senior has to be

placed abgve that junior in the gseniority listw

7 For' the resasons stated in the a;def dt.29-12-1995
in DA 1354/94, tha applicant has to be ﬁlacad above Sri
R.Seatharama Ras, Sri KSN Murthy and Sri DGK Raju in the
seniority list., As ;uch, the date of pfo@ution of the
applicant as DIG has to be preponed to Fhe date on which
Shri R.Seetharama Rao was promated as D;Gland as on that
date the pay of tha.applicant in the ac;lé applicable to

DIG has to be fixed and arrears therson have to be paid.

Be The 0.A. is ordered accordingly at the admission

d\ruh_ﬂl————ﬂ——izz_ kﬁxfli}“JL_m__\

- (R.RANGARAJAN) (V.NEEL /ORI RAD)
Member (A) cha-Chaxrman

Dated: 4th January, 1996
Dictated in Opan Cnurt.
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I COURT -
TYPED BY ‘ CHECKEL BY
{
COMPAKRED BY APPKOVED BY
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD
' THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
VICE CHATRMAN
, AND /"‘TH
o ‘
THE HON'BLE MR.R.RANGARAJAN s MLA) -

4
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Dateds \,\-—\ -1996 |

- ORDER/JULGHENT - | -

M.A/R.B./CuA NGO,
- ‘ ' " in i
O.A.No. ‘B\CUQ
T,A.No., | ﬁ(w.p.No. )

I

Aduttdd and Interim directions
iisu=adl ‘

Al ow a.

Disposed of with directions

Dismisged, o
Di suigsed as withdrawn.
"giﬁund sed for default.

o hoza red/Re jected.
" N¢ order as to codts.
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